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’y : O.A./441/88 ﬁ}m

Coram : Hon'ble Mr. PeHe Trivedi : Vice Chairman

Hon'ble Mr. PeMe Joshi ¢ Judicial Member

16/9/1988
Heard Mr.M.MeXavier and Mr.R.M.Vin learned
advocates for the applicant and the respondent,
The petitioner has retired from service on 28/;271988
He claims promotion to the post of Goods Driver
which he eand ier held and from which he was reverted
on account of his not passing the required test on
"‘, 23.10.1986 and persons who passed the test namely
in para 13 of the reply who were promoted. although
they were juniors on account of their passing the
’ test. The petitioner now claims that on account of
‘ - his seniority he hasZ;rior right to adhoc promotion
‘ in preference to the juniors who were promoted.
d In adhoc appointments there is no such right and the
juniors are admittedly promoted on the basis of their
passing test which is a valid basis. Accordingly,

y 1 the petition does not disclose any merits for admission

-

o

He Irlvedl)
Vlce Chairman

N . o .
™ andj%ummarlly dismissed.
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